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ACT No. 111 opﬁisel;

PASSED BY THD --GOVERNOR GENERAL OF IND-IA. IN COUNQIL.

(Recewed the assent of the Governor (Yemeral -om the 2ond
‘ , I’ebmarg, 1901.)

An Act further to amend the Indian. Ports
3 . Act, 1889.

o WHL‘REAS it is expedient further to amend the

Indian Ports- Act 1889; 1t is hereby enacted as
follows —_

1. (1) This Act may be called the Indian Ports
Act 1901 ; and’

(2) It shall come into force at once

2. (1) For clause (p) of sub-section (1) of sec-

tion 6 of the Indian Ports Act, 1889, the followmg
~ shall be substituted, namely :—

e (p) Wlth the pr&vmus sanction of the Gover-

'j:,’:‘ﬂOJ. General in Council, for the establishment and -
* regulation of places to be used as saunitaria for, the

segregation or as hospitals for the treatment of persons
~whe are or have recently been suffering from any

- dangerous infectious or contagious disease; and for .

regulating the action, 1.nclud1ng the disposal of dead
bodies, to be taken—

_(¢) where a vessel on which there is any case of
dangerous infectious or contagious disease
common in Ind1a, enters or is in any such
port;

“(#i) where a vessel on which there is any case of

dangerous infectious or contagions disease
uncommon in India, enters or is in any
such pmt
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(zu) where 2 vessel on which there ‘has been any

case of dangerous infectious or contagions- -
disease or any death within twelve days ..
- previous to the arrival of the vessel at such -
- port, enters or is in any such port ;-

N

(w) where a-vessel enters any such port from a

port in which, or in the neighbourhood of

.- which, there is believed to be, or to liave

been at the time when the vessel left-such -

port, any dangerous infectious or contagi--

ous disease uncommon in India ;

(v) where a vessel enfers any such port havmg
-on board any person transhipped from a
vessel coming from a port in which or in

the noighbourhood of which there is be-
lieved to be or fo have been at the time when
guch last-mentioned vessel left such last-
mentioned port any dangerous infeetious
or contagious disease uncommon in India ;

(vi) where there is a dead body on board a vessel

in any such port;

~ (vié) where there are onboard a vessel in any such

port food-stuffs which, owing to decompo-
sition or for any other reason, are, in the

opinion of the Health Officer, unfit for

human consumption ; or

(vm) where a vessel leaves any such port while .

tbhere is in the port or in its neighbourhood
any dangerous infectious or contagious
disease uncommon in India.

Por the purposes of this clause only such diseases
- shall be deemed to be dangerous infectious or contagi-
ous diseases, or diseases common or uncommon in’
India, as the Governor Genelal ‘in Council may by
~order direct.”

(9) After sub-section (2) of the same section the-
following sub-sections shall be inserted, namely —_—

“(3) If any person disobeys any rule made under
_clause (p) of sub-section (1), he shall be punished for

every
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(4) If 5 master falls Wholly or in. part to do 'any o

-act prescribed by, any. rule made- under’ clause (p) of
sub-section (1), the Health Officer shall cause such act

to be done, and thé reasonable expenses 1ncurred in

~doing’ such act shall be recoverable by him- from such
-master.”

3 The Indxan Quarantme Act 1870 is hereby

. repealed.

Repeal | of
Act I, 1870,




